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Title: Regarding ‘non-payment of excise and customs duties worth Rs. 240 Crores by M/s Sterlite Optical
Technologist’s Limited (SOTL).

MR. SPEAKER: We will now take up matters of urgent public importance. I will try to accommodate as
many hon. Members as possible. [ have a list of about 44 matters.

Shri Mohan Singh.
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MR. SPEAKER: Is the Central Government involved in it?

# Argw fig S 8l RR AoaH R 91 &l & @ IqD) aell e & W el SlelfhT HRd $1 T
TR A W A 3R Tags &1 (¥pis 7 & forg 199 TR 0 &t 99t 3 @t it St R
T e A R gl SW B T AU & HACR a s P Al ufied geRidie s st SR U
ST WIS B 30 Bl F 122 BRIS B9Y B DiUcd [0 IR 145 BRI v9d & 3 AIRA
WIS I I BT [ed a9 iR U Al Hfred e B @ a9 3 RiveR Rl Bl /el |eelrs
o fadl o a8 gon 6 wven ok vawrss feurcie 7 faawr 2003 # 39 &9l W BIUT STl I9SD d1Q
I HAl W fSHIe S B a1 H1I9 ATl IH ST W 2 G 45 BIR BUA Bl AN HIeH 3R
gTgSl feurciic @ 3R A galll 39 w1 7 W19 ordfiel fham qd 2245 FRIS ST A HH A 199 HAS FUA
B YT 30 HUA B SR oAl Wt | U” I YU S HRE, 9% 3 RIS BT 199 RIS BUA A e
CRIEIRCE]

Tl R oA fucwavd wge 99 g € o uRa @ fag w5t 81 39 Riafiel # g9 aeArdt & %@ 21 #A
TTed] § b WA ARBR g9 A& @ M U ¥eche ¢ ddif 1ol o<y HRfct # g9 ard & 3 g 2 fb
fa w2 M & Ugel 39 B & SRNGCY H 9 US ervae} At . fucrwy wge ft 4| 919 3@t qawent g8
g8 ®Ic | Tl ... (ragr)

T HEIST: Ug T 91 &7

... (TaHr)

st digd g ¢ § P saom T8 @ @ ) .. (eraum)
MR. SPEAKER: You have not given any notice on this.

... (Interruptions)
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MR. SPEAKER: The hon. Minister is here.

... (Interruptions)
MR. SPEAKER: It cannot go on like this.

... (Interruptions)

MR. SPEAKER: Please take your seat. There is no notice from you. I cannot start this new
practice. [ would not allow you, Shri Khaire; why are you doing 1t?

... (Interruptions)
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MR. SPEAKER: This will not be allowed. I am sorry.

... (Interruptions)
MR. SPEAKER: Hon. Minister, it is entirely for you to respond.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I am happy that fortuitously I
am present in this House when my distinguished friend raises this issue. Let me assure him that |
hold no grievance against him because he did not make any allegation against me; he simply wanted
facts and I am giving him the facts as best as I know.

There was an adjudication in the year 2003 by the Adjudicating Authority. Our Government
came into office in May, 2004. The company filed an appeal which was pending at that time. The
appeal was defended by the Department when the UPA Government was in office and the
Government succeeded in the appeal and order of adjudication was confirmed. Therefore, after the
UPA Government was in office, no leniency has been shown to anyone. The adjudication order has
been confirmed by the appellate authority against which the company has filed a statutory appeal in
the High Court of Bombay and the High Court of Bombay has granted a stay. Any number of
companies, after adjudication by the Tribunal, go to the High Court by way of statutory appeal and
obtain a stay. The Department has moved the High Court to vacate the stay. The Case was
transferred to the Aurangabad Bench. The Aurangabad Bench, as you know, did not have, during



that period, a regular Revenue Bench, and, therefore, the case was not heard for several months
despite the efforts of the Department. Finally, the Department instructed its counsel to mention the
matter to the Chief Justice of the High Court of Bombay. The matter was mentioned. The Chief

Justice said: “File an application before me on the administrative side.” An application has been
filed.

The Chief Justice has heard the application. He has asked the other side to file a counter.
The Chief Justice has assured us that the case would be taken up for disposal very early. It is
completely wrong to say that the Minister has anything to do with recovery or non-recovery. ...
(Interruptions) Just a minute. ... (Interruptions)

MR. SPEAKER: He has clarified that.

SHRI P. CHIDAMBARAM: In fact, I have got a list of companies where there are arrears. There
are over 20 companies with huge arrears. This is one of the companies. As I said, after our
Government came into force, we have recovered more arrears than any Government before. I have
given these figures in this House.

This adjudication, we will contest the case strongly and we will instruct the senior counsel to
appear in the matter. [ am confident that the Government will win the matter in the High Court, and
once the stay 1s vacated, the money will be recovered if the adjudication order is upheld. Please
have no fear, no apprehension that any favour is being shown to anyone in this matter.

MR. SPEAKER: Okay, we appreciate it. That is good.
Now, Shri Devendra Prasad Yadav.
... (Interruptions)
SHRIMATI JAYAPRADA (RAMPUR): Sir, please allow me. ... (Interruptions)

MR. SPEAKER: Shrimati Jayaprada, I always allow you but not this time. I am sorry. You have to
give a separate notice. I request you not to do this.

... (Interruptions)

MR. SPEAKER: You give a notice. I will allow you. Let us follow some procedure. How can it be
done?

Now, Shri Devendra Prasad Yadav.



